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AS INTRODUCED IN LOK SABHA 

Bill No. 72 of 2020 

THE CONSTITUTION (AMENDMENT) BILL, 2020 

By 

DR. THOL. THIRUMAAVALAVAN, M.P. 

A 

Bill., 

further to amend the Constitution of India. 

BE it enacted by Parliament in the Seventy-first Year of the Republic oflndia as follows:-· 

1. (J) This Act may be called the Constitution (Amendment) Act, 2020.

(2) It shall come into force on such date as the Central Government may, by notification
in the Official Gazette, appoint. 

2. In article 243C of the Constitution,-

Short title and 
commencement 

Amendment 
of article 

(a) in clause (J), in the proviso, for the words, "territorial area", the words 243 c
"te1Titorial area and proportional representation" shall be substituted; 












